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the 8% Prime Minister and should
congratulate him. Sir, I should also
be given a chance. .

MR. CHAIRMAN; Dr. Jamn, please
sit down ...(Interruptions) .. Justa
maute I am fow péfhitting Mr Murasoli
Marad, Mr, Upendra and-Mr, Gurupada-
kwally to speak and, of course, Mr.
Bai'n?am, but 1n the meanwhile, Shri
Shankar Dayal Singh has_raised an 1ssue.
. (Interruptignsy, 7. Just a minute Shri
Shankar Dayal Singh has raised an issue
about mtroduction of the Ministers. ’S,a‘iéfl
us do it within two minutes ..{Interrup-

tion) // / AT it
SHRI PARVATHANENI UPENDRA:
Let this be over, Sir.

MR CHA;RB{IAN: No. There is an
issue, I have to accept it.

7]

E A

Introduction of Ministers ~

T

THE PRIME .MINISTER (553%5
CHANDRA SHEKHAR): Mr. Chaire
man, with your ‘permis)smn I intx_%ducg
the following Mmisters.—

1 Shr1 Subramanian Swamy, Minis-

. ter of Commerce ‘with additional
charge of the Ministry of Law
& Justice.

2 Shr1i Hukumdeo Narayan Yadav,
Mimster of Textiles and Feod
Processing Industry ’

3. Shr1 Ashoke Kumar Sen, Minis-
ter of Steel and Mines.

4 Shrm Satya Prakash Malaviya,
Minister of Petroleum and Chemi-
cals and Parliamentary Affairs.

5 Shri Subodh Kant Sahay, Minis-
ter of State in the Ministry of
Home Affairs and Minister of
State in the Ministry of Informa-
tion and Broadcasting

6 Shr1 Basavaraj Patil, Minister of
State in the Mimstry of-Steel and
Mines

7 Shn Digvijay Singh  Deputy
Mimster in the Ministry of Fin-
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- ance and Deputy Minister inﬁﬁ‘
Munsiry of External Affairs ..

8. Shri Shantilal Putusho,‘cta;ndas.
Patel, Deputy Mumistef, 1n the
Mimgtty of Comrere

9. Shr: Kamal MOerice  Minister of

State in tbc’ Prime Minister’s.
Office. -
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+ ———
D © [

P = -

SUSPENSION OF QUESTION HOUE
AND .DISCUSSION RE LEADER OF
_ OPPOSITION IN THE HOUSE

s . L v

SHRI MURASOLI MARAN (Tamil
Naduy MrChairman, I have to pay
g tribute to My, Shiv Shanker for his
argument I knowhe isa great law-
yer; that 1s why m my part of the
country they used to say, “It there is
a bad, case, send Mr Shiv Shanker.”
Today he argued {or a véry bad case
Bir{ it 1s for 'thé Congress Party fo be-
ift_ Opposition or othérwise " But 'gut
question is, they are in the Opposition
hete and not in ‘the Lok Sabha. That
{1ty simple question He went om
‘elaborating the Poiit that they are
not taking part in any decision ‘efs
‘the governmefit and that they have
no share in discussions. I am very
sorry, why are they feeling shy, why
are they feeling ashamed to say that
they are supporting the Government?
I am very sorry; and he has given
a reason also. They were worried
apout the elections They thought
bloodshed would be there; that is why
they want to continue the status quo.
Sir, coming back to your stotus quo, I
want_to focus on the issue..

MR. CHAIRMAN: If you said about
my status  quo.1am always in the
,bands of the House

SHRI MURASOLI MARAN: I want
to focus on  the real issue. Sir, I am
very sorry, you have sent this matter
for the decision of the Attorney-
General o -

MR CHAIRMAN: Opinion,
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SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu) Sir, he cannot
cast aspersions ¢n the Aftorney-

General.

MR. CHA{RMAN I have mentioned
1t I have mentioned his name

SHRI MURASOLI MARAN: Sir, she
does not know that the Attorney-Gene-
ral can come to the House also
Attorney-General 1s a Government
servant and his position 1s that of a
Parliament Member How can he ask
an hon Lok Sabha Member or a
Parliament Member about the status
of the siiting hon Members? Sir, I
thunk 1t is very wrong I want you to
kindly rethink about the matier. And
moreover, we have received a bulletin
a few days back that you have recog-
nised the Janata Dal(S)

MR. CHAIRMAN: Yes

SHRI MURASOLI MARAN Very
good, Sir, At the same time you could
have taken steps for rearrangement ot
seats also. How long will it {ake? Let
me tell you the practical difficulties.
Sir, see the honourable Opposition
Members who are sitting behing the
honaqurable Ministers I want {o ask

- you: Are ithey Ministers without port-
- falio”.

SOME HON MEMBERS: Yes.

SHRI MURASOLI MARAN  They
may be accepting it but our Members
will not accept that position. It crea-
tes an anomalous sitnation. They want

- more Lok Sabha Members, no more
any Rajya Sabha Members. It creates
an anomalous, untenable and absurd
situation. 'What will the people sitting
in the gallery the newspaper people
and -others, think?> Eeok at the former

" Law Mimister sitting there!

SHRI DINESH GOSWAMI: Flanked
by Ministers.

MR. CHAIRMAN: They can consult
each other, Dihesh Goswami ran
always give his good advice to Subra-
manian Swamy One ¢ Goswami &nd

- the other Swamy.
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SHRI MURASOLI MARAN People
will suspect whether they have chan-
ged their colours This 15 an absurd
situation I would make a request to
you The honourable Pnme Minister
was making some comments when the
honourable Member there came to
the well of the House 1n emotion He
belongs to an Opposition Party How
to control them® If the leaders are
seated here and the Members are
seated there, how to control the situa-
tion? You will be mn trouble You wall
be m greater trouble You know every-
day 1t is happening.

MR CHAIRMAN: That 1s why I told
vou when vou were frymg to gy
something  (Inzerruptions)

SHRI MURASOLI MARAN: This 1s
a very explostve situation, an absurd
situation, In a State Legislative Assem~
bly they came to blows, they exchan~
ged blows What I would submit, Sir,
13 you are yourself alegal lumunery;
you need no get the opinion of the
Attorney-General If you stiff think
that the opinion of the Attorney-Geng-
ral is necessary, summon him this
afternoon This uncomfortable and
absurd situation cannot continue

SHRI PARVATHANENI UPENDRA
(Andhrg Pradesh): 8ir, while making
my submission  (interruptions)

st warafe : 0 e ANy, )
D

SHRI PARVATHANENI UPENDRA:

When it comes to me you want me
to bhe brief...

ot qaraf ;- soat AY aqrar ST
g7

SHRI PARVATHANENI UPENDRA:
While making my submussion, I have
so quarrel wath you or with the
bunch of hapless pegple sitting here
calling themselves the Government
and always looking at Rajiv Gandhi's
photo to decide about their fate next
day It is not a question of legality.
You have taken a purely legalistic
view. We are not concerned with the
recognition of a particular person as
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the Leader of the Opposition We zre
raising a question of propriety, of con-
ventions and democratic norms and
the formal positions which our ’parties
have to take mn this House or 1n the
other House, That 1s what we sare
questioning today It 1s not the ques-
tion of privileges or honerarium or
salary of the Leader of the Opposition
which are covered by the Act which
you have mentioned. That i1s not the
case What position do the parties
have to take here” My quarrel 1s with
the Congress Party They have already
made a mockery of democracy by
propplng a miniscule group which 15
not even an equivalent to the quorum
of the Lower House to fornmy a Govern-
ment. by refusing to shoulder the res-
ponsibility when called upon to do so
being the largest party in the House
They have refused to shoulder the res-
ponsibility and they have propped a
puppet regime They have declared we
support this Government and we stand
by them That 1s my quarrel with the
Congress Party. They have already
made a mockery of democracy by
propping such a regime here, they
have made a mockery of the pariia-
mentary institutions here by taking
this stand that they will continue to
sit 1n the Opposition here while 1n the
other House they sit with the Trea-
sury Benches. Their own position is
mcongruous and anomalgus. 'That is
my quarrel with the Congeess Porty
which you have alse to recogmise.
(Interruptions) W& have no objsstidn
if they want to sif  pevmagsatly ¥ tho
Qpposition, We will recoghise thom ‘ds

the pewmenent Opposition in YAs

SHRI H HANUMANTHAPPA (Kar-
natgka) - If you arg. iptesgiied, you come
oser.

SHRI PARVATHANENI UPENDRA:
Sir, v Shanker peitad: 8 nymber

L

of questions But he con'

got the Communique issued the
Rashizapati Bhivaik 'M the
ment was &:rnﬁ . (M&mpm

B,MAN I have the copy
of hp comGRHAE

[ 27 DEcC,
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SHRI PARVATHANENI UPENDRA:
But because Mr. Shiv Shanker said
that the Congress(I) Party will take
a stand on each 1ssue on merits, I
would lhike to remind him of what the
commumgque issued by the Rashfra-
pati Bhavan on November 9, when the

24

President 1nvited Mr Chandra She-
khar to form the ‘Government, has
said, It 1s like this, and 1 would ke

to quote:

“The Congress (I) did not Stake its
clam for farming the Government,
but offered unconditional support ”

MR CHAIRMAN: You are reading
out the commumque? We have got it here

SHRI PARVATHANEN] UPENDRA*
Because he has said that it 1s conditional
and om issues, I am quoting it It is “un-
conditignal Support to Mr, Chandra She-
khar » .

v ro

Sir, Mr Shiv Shanker has quoted the
precedent of the National Front Govern-
ment when t was formed with the sup-
port of the BJP and the Left Front But
there 18 a qualtative difference between
the two Sir, the National Front, the Left
Front and the BIP coniested the last elec-
tion together on the basis of seat adjust-
ments and the people’s mandate was
against the Congress (I) Party Therefore,
thay weré boundl to support the Govem-
ment formed by the National Front Giv-
ernmognt. which: thelestesd: the clsddons on
the Ygsis of & manifesio amd tieve s 1o
oslion of sy other mpnifesto  bping
thaee .

MR. CHAMNMAN: You miean that the
ID and. the QM) cousedied G the
basis of setit wdjuineeied

mmﬁmm
Yos, Sir,

SHRI BIEEN GHOSM: But the CRE QD -
didi ot Sight the: clanions gleng Witk this
M ’

SURI PARNATHANENT UREMNBRA-
Toak iss whty L mitt, “Ga the basis: of  sodt

m*.
Sir, whpn tho, Brapidens. cafledt upom. the
prgyious. Prime, Minigges S V.. B

Singh to form the Gaverumest: he spesi~
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" IShn Bmlmnom Upenway I,
- fically d, “I_am not asking for
sending- lutters _of support of either the
Left- Frofit,or the BIP. 1 am only asking
you as the leader of the second largest
party in Parlisment because the first par-
ty refused .to shoulder the responsibility.”
That is the -only thing, He was not con-
cerned with anything else and he did not
ask for Jetiers, He said, “Your muajority

will be tésted on the ﬂoor of the House.”.
But hert, Sii, the President insisted on the
letters of sappott from the Congress m
and the Conpress (D) Party _gave it in
writing thbt -it ‘wouid- support this Governs
mient ..¢larerruptions)...  Sir, 1 would
Tike to draw your attention to another para
fu the saghe gataninique...  (Interruptions)
.8ir, I %o#d tike to draw your atten-
tion to a very impor{ent para in the Pre-
sident’s Ofice communitue. It says like

;thls

‘Gu&oththeparthl that s, the Laft
' and the BIP, exptessing their in-
. totnathemmdbmty the
' Mmenqwed fropi Shri CHafidra
Shiekbis- if-hé was jg a position to form
_viible QGovernnibit, Shri Chandra
gkidr réspondid

'+

Mit, CHATKMAN, These are all there,

SHRE- PAKVA’I’HAN&NI UPENDRA;
gﬂy«m sentenct | wobld like to quots,
it FEN
; Hehrl- Chindra Sinkhar respdfided to
the offir ond prodined tvidence of sup-
port © fis grohp from e Confress(l),
AIADMK, Bikiffan Samaj Party, Mfus-
lim Leagye, JSK National Conference,
Kersla - Congtdés, Shiromani Akali Dl
and a few Ihdependent Members

" Therfore; -Siry iy Govetnmefit was for-
med on the express written support given
by the Congréss(I) and its allies.

(Interruptions).;Therefore, there 138 “no
questiony of -ady ambigiity and the compa-
rison between the National Governsdient
being supporfed by the BIP and the Left
Parties and {H% id nét corréet.  Cong.{1)
is a part ghd: parcel of thif Government
and without # this Govarnmeitt ciiinot
survive even for 2 minute. Thérefore, there
'isnoeompdmoibetmenthetwo The
Congress(1) Pagty, §n all fairness,” must
“the aHotted Bewieon thi§ side. ‘Théy rqum

[ RAJYA Sﬂﬁl&] and discussion Re. Leader
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nhﬁc and sit here on this side, It 1s very
ﬂlﬁﬂlcal to make us sit on this side. Sir,
you have every discretion, but you have
no discretion to force divorced people to
cohabit (Interruptions)...

MR. CHAIRMAN:" Seating 15 not done
by me; it 1s the job of the Office.

SHRI PARVATHANENI UPENDRA:
But this 1s not correct, Sir.

MR. CHAIRMAN: Please conclude
now.

SHRI PARVATHANENI UPENDRA:
Thereéfore, yoy may kindly take an early
decision in the matter The advice of the
Attorney-General 15 not necessary. You
fmve the powers w0 take = decnion 1
would request you tp adjourn the House.
From tomorrow onwards let the seats be
allotted differently. From tomorrow let
the seats- be allotted as required to be
dong end I want yoy to-eng this contro-
veérsy once and for all, so that we can
tak¢ up important issues like the com-
mufaf situation

MR CHAIRMAN: Shri G Swamima-
than (Interruptions) There was a ques-
tion about the ATADMK. So I am asking
the AIADMK

SHRI G. SWAMINATHAN (Tamil
Nadd): - Mr, Chairmds, Sif, regarding
the shgndate given to that parly, the argn-
gwnt given wisthat during the Jlast elec-
tion the mandate given for that party was
§o rulethe country and the mandate given
% the Congress Party was 10 be in the
Opposition: ‘This-is what tHey have heen
telling. This is.a funny argument. Here
the people want them to be in the Oppo-
sition, and they want them to be here I
am surprised -

Thert, anothetr Point 1s that everyone
was told that the Chairman has already
taken the decision

MR~ CHAIRMAN I have not taken
the decmon -

SHRI G. SWAMN'ATHAN When the
Chairman wants fo take that decision,
he has to consult the Attorney-General,
wheib is a fdct of entary life 1t-
self The previous spedkér mentioned that
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ithe Attorney-General need not be consul-

7 igd m this matter The decision whether
G:!o aqnmlt the . Attorney-General or not
is a decision of the Chairman, and no
Member can say. you allot me a seat in
that. place. Sg the seating allotment is to
be done as per law; it 1s the prerogative
«of the chajrman. tT

MR. CHAIRMAN: It is done by the
office, -,

§ o » * (IR

SHRI G SWAMINATHAN: Another
argument has been-given. The former Law
Minister says that the Chairmign has been
selective I have great regard for the for-
mer Law Minister. Even when he becomes
emotional, I think it is not farr to charge
athe Chairman.. -

MR. MRMAP’ Forget the Chair-
-man, , 4]

SHRI G. SWAMINATHAN: We also
feel strongly becguse we have great regard
‘for you. Certainly whatever steps are

sappropriate, he wily take them, I fﬂl the
former Law Miuﬁm nhopld not becoe
remotional b ;

';...

- -iftien, ope mers thins. Eves proviowty
hilve Bbn spport

them en vafy -i »
¥ ﬁwmﬁmﬁ ne o T have Jma
atking thilr mpipiors: 1~ your are- atVi-
“ribnge with mgt Pty o8 im. why
aré yom- ""ilnm?‘ Here they are
<pposinig- the> Gioveradaénit and supporting
them: ‘sir jmbostannt- lisiies. Here they gu%
doing-the -riwersé} They-have been
“itmgthed¥ w%b “they were oppoaing
thoor-om thd Biidget, ey were epposing
" them “on- Posfub, "ard ihey were opposing
them on Kashniir. Still- they are suppors
m" i " ’ - v 2 -
MR. CHAIRMAN: Kindly Conclude.

D L L WY I

-~ SHRI G. SWAMINATHAN: Now, here
ithe Congress Party will oppose-them on
neral issues I don’t think it is_wrong.
Attomey-Gpnerél‘oan be asked. That

15 another thing So ‘whats¥ér points they
gve raised here, I don’t think, are rele-
va.ut If at all there has been a mockery
«of democracy, mockery las been créated
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by themselves Mockery has not been
cmbd by the people, It was not a moc-
kéry created by the Congress party I am
8o sorry for this kind of argument that
has bgen given.

" Thagk ou, ,

SHRIN E BALARMM Mr. Chair-
“mAn, ‘Sir I agree that there is an ano-
majops situetion and all Of us are facing
diﬂlcultles, serious difficulties The

also 15 facing some difficulties,
tng%Cis 16 duoubt, because the Chairman

s legal oplnion of some legal

av

lumtuwys to hpl take the-final decision
? on. of what constitutes

mm party “They have referred
r fo the Solicitor-Genersl or
to find out the true posi-

% W oonstitute an Opposition

i le-
P

-\‘. 2

B, CHAIRMAN: As I fold you, there
e issues raised which magde me
fe Atteiney-General. Thyt is all

) lsnguage. The w?ﬁg is
what! &

stiites
q;mr
the ‘legal

’_,I ;E. BALARAM; Mpyhe the
H stgnces But you_want to

o i4t, comstitutes an  Ogpesition
You are also in .some difficulty.

i =MMAN T have communti-

§_a‘ Al 'BRdt “oafilé to me, plus the com-

"”}OT ke President to the Atforney-
G@r&l ior ‘his opinion, for his advice as
{6°het “shouid 1 do

ro,}?r‘r~"‘ v
m; N. E BALARAM To do on
w_l,m? 1- am asking the question

'-. Mﬁ. CHAIRMAN: Who should get

the. position. of the Leader of the Oppost-

noa, -ynder the Agt of 19772

“CRHRT N ¥ bALARAM I am saymg
exactly the same thing
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MR CHAIRMAN: Under the Act of

1977 because here 15 an Act of Parlia-

ment—Salanes and Allowances (Leader

of the Opposition 1in Parliament) Act,
1977

SHRI N E BALARAM: That is what
1 am saying.

SHRI DIPEN GHOSH. That 1s, Party
opposed to the Government,

MR CHAIRMAN I want to know the
meaning under this Act Whom should I
recogmise under the Act? That 1s all.

SHRI PARAVATHANENI
RA You know the law.

UPEND-

MR CHAIRMAN 1 have forgotten I
left my law at Cambridge (Interruptions)
As Vice-President, I do not impose my
views on anything

SHRI N E. BALARAM. Sir, what I
am saymg 1s that you are also in some
difficulties

MR CHAIRMAN That is why I have
gone for legal advice

>

SHRI N E. BALARAM: S, I know
the diffiemlty of the Congress Party. I was
Iistening to the speech of hon. Shn Shiv
Shanker, According to a press statemént
and the resolution passed by the Coggpess
Working Commiittee, they said that they
were unconditionally supporting g
Chandra Shekay's anmmfnt This. is
what 1 undcrsxgpd i
tiapglly mpmnq, tln
Govemeng} It s a poimcal u% 1
can understand that. Afterwards,
were, meggd?&ﬂm m«re me
dilerepges o8 ipside that
can. wagderadapd. all: iy, ma&m'l}
thoss. difficultics; 5o, b, is 1ot jn 0 ARk
tion to say categoricpll in the. Basligpent
now whether his Party is in tio
or whetliér My Party s suppo
Government Hlu- is- nob abils & siy ﬁ!

categoncally he He ig %

back to the
ting Mr. V. f Shgl'l as the Pﬂindfﬂﬁiﬁr

Parties tiis
bad it A LA+ 4
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on many issues, we are; disagreeing with-
him " This is the position that we had
taken We were very frank to tell them
whatever our position was:. THere: was o+
difficulty But the Congress Party said
that they are giving unconditional support -
to the Chandra Shekhar Gbvernment

SHRI N. K P SALVE: (Maharashtra)-
That means, there were no pre-conditions.

SHRI N E BALARAM:* But uncondi-
tional support .,

SHRI N K P SALVE I am explamn-
ing to you the legal concept: of' ‘oncondi--
tional’ That 1s without any pre-conditions

SHRI DIPEN GHOSH You can say
that you have changed your stand

SHRI PARVATHANENI UPENDRA:
He wants to say that it was unconditional
at the time of formation.

MR CHAIRMAN: Now let us proce-
ed Let uys hear Mr Balaram

SHRI N E BALARAM Sir, I know
the Congress Party is facing serious diffi- -
culties inside its owa Party. I know that
becanse everyday the mansbier of Vasanat-
satm iS imms i‘ Mv My" h)
they cannot categoricafly. say here. whether -
they are supporting or thely are opposing.
They cannot do that I think, this gentle-
man, the Prime Minister ii- in sobp ¥ do~
not know when he. Wil ¥ in: seup le.-
cause they amnottshing. s. canicrets PIgd-—
tion Mir Viisant Sathe isued:a siateamadiit -

ta the peess, Taday. ik the: paper be stillh

who are opposing are people who-have sk
vested interests.”

MR, CHAIRMAN: Wik said & Na--
tional. Govermguen{f: )

SHEL M m Theic e~
leader. My, Vasans Sotly:

join, the Cﬁmu’mw



49 Suspenszon of Question
" Hour

SHRI N E BALARAM They aie not
taking political decisions Even now they
are thinking what they should do in
future That 1s why this problem has
come up We don’t know whether they
are 1n the Opposition or on the Govern-
ment side That 1s my pont; that s my
difficulty. ..

= amfa ¥ ¥ ol et avg
§ iz a9 gefag 99 STEw
me?qmarfq:qazaartmmr
7 | (mm)

st U AW AT : § A B @
wrfamma’r;&rmmmﬁm
T T § I A I A 1@ qw
F 1 AR § 7g 6 qEWT [0t
g (swraem)

SHRI N E BALARAM- 1 have not
concluded.

SHRI P SHIV SHANKER 1 would
like to make the positton clear Mr
Sathe’s view 1s not the view of the party
What I have said 1s the view of the party

DR BAPU KALDATE' Are you sure”

SHRI P SHIV SHANKER When I am
sitting here, I am sure

SHRI N E BALARAM 1 did not say
that Mr Vasant Sathe’s view 1s at present
the view of that party here and now What
I saxd was, the number of Vasant Sathes
15 1mcreasing in your party everyday

SHRI P SHIV SHANKER Not hke
you

;s

SHRE N E BALARAM I know your
difficulty As far as my party 1s concerned,
yott know that we are m the opposition
So, you camnot put- me and my party on
the side of the Treasury Benches. You
cannot ask me to sit here Nobody can
compel us or force us to compromuse the
political policy of our party You must
understand that So unless you make these
changes 1n the seats, I cannet sit this side,
and 1t will be dfficult for my party to
function So I was requesting you to ad-
journ the Huose and take @ deciston about
1t. Nobody 1s clear abont # except the ¥D
He thinks he 15 the Prime Mimister T

608 RS—4
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agree for the time beirig Nobody 1s swme
what 1s going to be the positton further
I, therefore, request you to adjourn the
House That 1s the request I want to
make

SHRI DINESH GOSWAMI Mr. Chair-
man, Sir, if we have raised this point, 1t
15 not m order to show any disrespectto
you, not i order to challenge Mr. Shiv
Shanker’s position 1in the sense that we
have something against him personally,
he 15 a very good friend of mine; but
there are some fundamental, legal, con-
stitutional and pohtical 1ssues involved in
this question .

MR CHAIRMAN That 15 why I sent
it to the Attorney-General

SHRI DINESH GOSWAMI Let me
also make my submission so that this
may also be before the Attorney-General.

Mr Shiv Shanker said that there is no
defimtion either in the Constitufion or in
the statute regarding the opposition poli-
tical party If that 1s so, we have to go
by the General Clauses Act or the general
dictionary There are three situations m
any democratic country There 1s the Go-
vernment, there i1s the opposition party,
and there 1s the third category of the party
not joimng the government but support-
g the government from outside which
under no circymstances can clam to be
an opposition party They have sa;d that
they will support sensible declsmns of the
Government and oppose insensible dect-
s10ns Every political party has a right to
do so But we cannot forget the fact that
befqre the President called upon Mr

Chand _ Shekhar to form
1007 M. the government with 60 mem-

bers, he wanted fo assure
himself that Mr Chandra Shekhar will
have the support of other parties which
will give lim a working majority. The
Congress(I) Party gave unqualified sup~
port Is it the stand of the Congress(I)
Party today that they are departing from
the position which they had taken earlier
before the President of India® If that is
theyr stand, Mr Chandra Shekhar has no
right today to remam as the Prime Minis-
ter .and, therefore, he must resign If the
earlrer stand 1s not rrght and f they say
‘No’, that their stand -today is the right
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stand, they have played a fraud on the
President of India. Therefore, a Govern-
ment which has come to power by play-
mg a fraud on the President of India has
no right to exist Mr Chandra Shekhar
has no right to remain as the Prime
Minister This 1s the position, This 1s the
submission I wanted to make and T would
hke to get an answer to this

The other point that was made was,
earlier, the BJP, the CPI and the
CPIL(M) supported the previous Gov-
ernment  Now, formally, there was no
support. Apart from that, the BJP and
the CPYX.(M) did not claim at any pomnt
of time that they were the opposition
pardies Therofors, T would Mke $o kaow
why you have been selective Objections
have been taken For example, my seat
there The status quo has to be restored
Why should I be asked to sit here? There-
fore, Mr. Chairman, Sir..

MR. CHAIRMAN" In the case of the
Government, it was done by the Lok
Sabha

SHRI DINESH GOSWAMI Yon
have to decide about the Leader of the
House You have also to decide about the
Leader of the Opposition, Very reasonab-
ly, one can say that there has been selec.
tive status quo and you have also chan~
ged the position Now, I am not imputing
any motive

MR. CHAIRMAN:- So far as the Go.
vernment is concerned, this House cannot
decide Tt has been decided by the Lok
Sabha. Therefore, I have to go according
to that decision because that s their
right.

SHRI PARVATHANENI UPENDRA:
Parties and their positions are the same,
And there are written documents How
can it be different?

SHRI MAKHAN LAL FOTEDAR- Sir,
on a point of information.

MR CHAIRMAN: No Mr Goswami,
1 would make a suggestion I think yoy
will welcome it. I am going to do twa
things. Firstly, whatever you want to say,
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you may kindly put it in writing, in con-
sultation with your colleagues. Those who
want to make further representations

SHRI PARVATHANENI UPENDRA*
No -

MR CHAIRMAN, Further representa-
tions to me I will pass them on to the
Attorney-General You can put it very
succinctly

SHRI PARVATHANENI UPENDRA.
No

SHRI M § GURUPADASWAMY
The Attorney-General has no authomty,
has no power, to decide my political
status

MR CHAIRMAN I am askmg hlS/_
opinion

SHRI PARVATHANENI UPENDRA
On what? Who 1s he to decide? The
Attorney-General cannot decide whether
I should sit 1n the Opposition or on the
treasury benches

SHRI DIPEN GHOSH T have to go
by my party’s decision

SHRI DINESH GOSWAMI It 1s a
party decision, The party has to take the
view My party has taken the view that
the Attorney-General cannot decide whe-
ther T should sit on the treasury benches
or m the opposition This is a decision”
which my party will take and which it
will not surrender even to the Chair Sir,
please look at my difficulty. Every moment
when we have to take a decision, we have
to consult Now, you have put me 1n
between two Ministers Whom should T
consult?” Should 1 consult Mr Satya
Prakasp Malaviya?  Therefore, you
should put wus in the rightfy] position
namely, in the opposition

SHRI MURASOLI MARAN" sir, 1t is
not an individual case

SHRI DINESH GOSWAMI. You have
put those who are supporting the Govern-
ment in the opposition and those who
are opposing the Government on this side
This is something which is totally un-
acceptable to wus,
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MR CHAIRMAN T will suggest one
thing, We are gomg to adjourn for Satur-
day and Sunday So far as the seating 1s
concerned, under the parameters,

SHRI DINESH GOSWAMI. Then, let
us adjourn till Monday.

MR CHAIRMAN-: Seating does not
make any difference Will you please con-
clude, Mr Goswamu? (Interruptions). The
discussion on this is concluded. Now,
Papers to be laid on Table,

SHRI M § GURUPADASWAMY.
Sir, may I say that the Attorney-General
has no authority to decide about our poh-
tical status? Therefore, we are walking out
from the House.

(At this stage, some hon  Members
left the Chamber)

WRITTEN ANSWERS TO QUESTIONS

¢ 'Worlg Bank Ald to India

*1 SHRI MAHENDRA PRASAD:
CHOWDHRY HARI SINGH:

Will the Minister of FINANCE be
pleased to state

(a) whether World Bank has peen
approached to 1ncrease aid to India
under their scheme to respond positive-
ly for such aid to countries hit by the
recent Gulf crisis;

(b) 1if so, what are the details in this
regard; and

(¢c) what 1s World Bank’s response
thereto?

THE MINISTER OF FINANCE
(SHRI YASHWANT SINHA). (a) to
(¢) The World Bank has proposed the

[27 DEC 1990 ]

to Questions 4

followmg schemes to assist the coun-
tries lnt by the recent Gulf crisis.

{1) Special emergency assistance,
mncluding  the resettlement of dis-
placed workers

(1i) strengthening adjustment pro-
grammes

(il1) higher cost sharing arrange-
ments to accelerate digbursements

(1v) extension of IDA concessional
assistance to a number of lower
middle income countries whicy are
currently TBRD borrowers,

In respect of India, the World Bank
has agreed to enhance the share of
financing of projects as a temporary
measure. So far they have agreed for
enhanced cost sharing in 61 projects.
The total number of World Bank pro-
jects 1s 95 This dispensation would
be valid for a period fromy September
1, 1990 to December 31’ 1991 at the
prevailing terms and conditions.

Production at Visakhapatnam Steel
Plant

*2 SHRI TINDIVANAM G.
VENKATRAMAN:

SHRI V GOPALSAMY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) what was the quantum of steel
produced by the Vishakhapatnam Steel
Plant during the last three years, year-
wise,

(b) whether 1t 18 a fact that produc-
tion has come to a halt at this Plant
due to lack of supply of raw materials;
if so, what are the details thereof; and

(¢) what steps are being taken to
resume full production at the Plant?

K



